IN THE CENTRAL ADMINMISTRATIVE TRIBUNAL HYDERABAD BERNCH HYDERABAD

0.A.NO,1608/95

Hetwusen: Date of Order: 28.12.95.

1.The General Secrstary,
NoF.C.Employees Association,
N.F.C.Complex, E.C.T.L.Post,
Hyderabad,

2. A.GC.Kesay Goud.
:- .hpplicaan.

And

1. The Unders Secretary to Government of India,
Department of Atamic Energy,
Anushakthi Bhavan, C.5.M.,Marg,
Bombayys 400 039,

2.- The Chief Exscutive, Nuclear Fuel Complex,
Oepartment of Atomic Energy, ECIL Post,
Hyderabad = 624

3. The Chief Administrative 0fficer,
Nuclear Fuel Complex, ODepartment oF
Atomic Energy, ECIL Post,

Hyderahad - 500 062.

:Io . Raspondents.'

Counsel Por the Applicants . ¢ Mr. V.Venkateswar Rao

Couhsel for the Efspondents : Nr{N:R.Devraj,Sr;CGSCJ

CORAM:

THE HON'BLE JUSTICE {SHRIIVINEELADRI RAD : VICE CHAIRMAN

MEMBER (A)

THE HON'BLE SHRI R.RANGARAJAN
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O.A.No. Ihsg of 1598,

INTERIM ORDERS Dy: 28,32

(AS PER HON'BLE SHRI JUSTICE V,.NEELADRI RAC, VICE CHAIRMAN

Heard@ Shri V,Venkateswara Rao, learried counsel
for the applicants and Shri N,R.,Devaraj, learned standing

counsel for the respondents,

2. Notice before admission., List it on 16,2,1996,

for reply in the meanwhile,

3. By the impugned circular No . NFC/PA,I1I1I/RTC/95
dated 27,11,1995 (Annexure A-III), thé'rate of recovery'
towards concessional transport facility‘fares from the
staff was revised upwards with effect from Lecember, 1995,
By Office Memorandum No.2/14/94-SCB/635 dated 18.12.199%

{Annexure AaV), the Adifference ;n the rate with effect
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staff. They are assailed in this OA,

4, The learned counsel for the applicants states

that they do not know(eE)as toWiether such upward
revision in regard to the trenspors faci}ifies weasoahaciciast
5k in the production units under the Department of
Atomic Energy in other states, (187 challenged or not.

The learned standing counsel for the reépondeq;s is also

not in a position to furnish information in regard to

the same,
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5. So we feel that it is just and preoper to suspend

the OM.No.2/14/94-SCB-635 dated 18.12,95 (Annexure A-V)
end the Circular NO.NFC/PA.III/I‘&TC/QS dated 27.11.1995 |
(Annexure A-III), until further orders,
. 4w)m>' |
6. If the pay bills are already éﬁawn by giving

effect to the impugned circular dated 2?.11.1995, this

interim order will be operative in regard to the salary '
from January 1996; But if the recovery as per the CM
dated 18,12,1995 was already que in the pay bill that

b
was already prepaxedzgeducting the amount, the same

Vg DD
has to be paiﬂ by drawing supplementary bill or aleong
with the pay bill for January ﬂ996 whichever is going

to be felt convenient by the respendents.f/ |

A= 3 (PP V.
(R .RANGARAJAN) (V.NEELADRI RAQ)
MEMBER (ADMN,) - VICE CHATRMAN

"DATED: 28th 30cembet 1995, 3
Open court dictation. ‘ | f
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BEPUTY Rﬁcxaﬁﬁa)/f
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To

1. The Under(} Secretary to Govt, of India,
Dept. of Atomic Ensrgy, Anushakthi Bhe¥an, J
C.5.M.Marg, Bombay - 400 039. |

2, Tha Chief txecutive, Nuclear Fuei Complex,
Dept. of Atomic Energy, ECIL Post,

Hyderabad = 62, J

3. Tha Chief Adm;nistrativa “@fficer, Nuclear Fuel Complex,
Dapt. of Atomic Energy, ECIL Post, Hyderabade 500 062.

4; Cne copy to Mr,.V,'snkatasuar Rao,Advocate,CAT,Hyderabad.

5; One copy to Mr.N.R.Devraj,Sr.CGSG,0AT,Hyderabad,

6. One copy to Library,cﬂT,Hyderabaé;

7. One spare copy. |
‘ |
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- ~ TYPED BY CHECFE3 17

_ COMPARED BY  APPRCVLD

~IN THE CENTRAL ADMINISTRAIIVE il
HYDERABAD BENCH AT HY_hRAD.I
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THE HON'BLE MR,JUSTICE V.NEELADLTEAO
: VICE Cir TRMAN
\ AND
THE HON'BLE MR.R.RANGARAJAN $M{.)
 DATED: Q8- |2 -1995
ORDER/JULGMENT -
- Co ' M rAQ/RoJ—-i-/C DA‘INO.
! _ in
0.h.0. /b 08’/94
T..'T"GI‘:JTO. . : ) (VJ,P .‘.\:\'J.
‘ ~ ‘ - Admitted,and Interim directions

Issved.  __—
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